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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL, NEW DELHI

PRINCIPAL BENCH NEW DELHI

Service Tax Stay Applications Nos.2068 & 2069 of 2008
In Appeals Nos.657 & 658 of 2008

[Arising out of Order-in-Revision No.(S Tax. — 51/2008) 46 of 2008
dated 25.07.2008 & Order-in-Revision No.(S.Tax-52/2008)47 of 2008
dated 25.07.2008 passed by the Commissioner of Central Excise,
Allahabad]
. 1
Date of Hearing/ Decision:18.10.08
For approval and signature:

Hon’ble Mr. M. Veeraiyan, Member (Technical)
Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see /\/ O
CESTAT (Procedure) Rules, 1982.
®
2. Whether it should be released under Rule 27 of the : 7@

CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy Seenn
of the Order?
4. Whether Order is to be circulated to the Departmental : 7,@
authorities?
M/s. Jaypee Rewa Plant ...Appellants
I : et
@ 2 Jf% pec Beta ¢ [Rep. by Shri R. Ravi, Advocate]
Vs. E
CCE, Allahabad ...Respondent |

[Rep. by Shri L.B. Yadav, DR]

CORAM: Hon’ble Mr. M. Veeraiyan, Member (Technical) |
Hon’ble Mr. P.K. Das, Member (Judicial)

QM} OrderNo..s.?/%‘(?.’.%{'.%ag;ed:18;11.2008
Stay O>de, No 57/ L6l = G G ok

Per M. Veeraivan:

These two appeals by the same appellants are against the orders-in- '

revision by the Commissioner, by which he has imposed a penalty of




Rs.1,000/- in each case. In view of the petty amount involved in each
case, we dismiss the appeals as non-maintainable in asmuch as the
disputed amount in each case is less than Rs.50,000/-. We are not inclined
to go into the other submissions made by the ld. Advocate. We are
surprised that the Commissioner has taken this exercise for the sake for
imposing a penalty of Rs.1,000/- only in each case.

2. The appeals are dismissed. The stay petitions are also disposed off.

Order dictated & pronounced in open court on 18.]11.2008.

( M. Veeraiyan )
Membex (Technical)

1 ( P.K.Das )

N%mber (Judicial)
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